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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

| 0.ANo__ 3 L{c1 /2002
BETWEEN ’

Sri Gautam Kumar Roy

‘ $01_1 of Pranesh Chandra Roy

Traffic Inspector
N.F.Railway,
Kmmm
..Applicant
-AND-

-1 The Union of India,
Represented by the General Manager,
N.F.Railway, Maligaon,

Guwahati-781011

)

The Senior Divisional Operating Manager
Katihar,

N.F.Railway, Katihar.

3. The Additional Divsional Raiwlay Manger
N.F.Railway,
Katihar.

...Respondents.
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DETAILS OF THE APPLICATION

1. Particulars of order(s lication is made.

This application is ma e against the impugned
CHMemorandum charge sheet dated 25.07.2000), canalty order
wated SfléullNQOQﬂ and Appellate Order dated 13.3.2007%
modifying the order of penalty by withhmlding incremant

Tor a period of one vear without cumulative effect.

Z. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this
| application is well within the Jjurisdiction of this

Hon"ble Tribunal.
) 3-‘- Li.".m t_l.Q.n_._ i

The applicant further declares that this application is
filed within the limitation preszcribed under section-21

"

of the administrative Tribunals aAct, 1985.

4. Fact th

4.1 That the applicant is & citizen of India and as such he
is  entitled to all the rights, protections and
privileges as guaranteed under the Constitution of

India.

! under Senior Division Uperations Manager, N.F.Railway,




watihar the impugned  chargs sheat Tssuad under
rMemorandum  bearing letter No. T/08/K/Staff dated
©25.7.2002 has been issued by senior DMO, Katihar on the
alleged ground that the applicant while working as

Traffic Inspector, Kishangani he was living in the
running room of Kishangani but even then he was drawing
payment of House Rent allowance by claiming the same

act of the applicant is undesirable and the sams

Far sl
Y
¥
e
A
43

wnduet and  the sald act of  the

applicant is  in wiolation of Pule. The applicant
immediately after receipt of inpugned Memorandum of
Charge sheet dated 25.7.2000 the applicant submitted a

detalled reply categoricslly denving the chara

labeled against him wvide his reply dated 3.8.2000 which
was  in fact submitted on 4.8.2000 addressed to the
Senior D.M.0., N.F.Railway, Katihar. In the sald reply
dated F.8.2000 the applicant stated that as per the
Fule laid down in the Establishment Code of Railwavs

oo

that all Railway Servants other than thoss provided

with Govt. accommodation/hire accommodation posted at

aualified cities should be paid House Rent Allowance.
The applicant was not provided  with  Lhe Govt .
accommodation as such he was antitled to draw House
Rent  allowance, therefore H.OF.A. paid to  him is
legally Justified. It iz  further stated by the

applicant in his reply that owing to the fact that

oocasionally for smooth  carrving out  of his duties
was sometime necessary to halt at the running room. In

this connection the applicant also pointed out that he

Geedr Lonar @



use to stay in s far off place from the station as
beecause due to repsated requests the administration
failed to provide any Railway accommodation at his ity

place. In such compelling circumstances the applicant

{5t

raquired to stay at a far off place to taks care of

his old and ailing parents and the newly married wife.

i

Thes applicant also categorically stated that as per
Railway Board’s  lethter MNo. (PFE) ALLHRE/ 41 dated
E5.5.1278  only  those officers who resides in  the
Nailwaywﬁeﬁt Housze at the place of their posting would:
not ke entitled to House Rent allowance and the term of
Runming Wmdm dossz not come anywhere in the RPules for
thé purpose of HRAL The applicant was not provided with
any Railway accommodation in spite of his repeated
reduests and categorically denied that running room was
ot utilized by him or his family members for the

purpose of accommodation.

It is specifically stated by the applicant that
the charge labeled against the applicant is waguea, not

definite

O
=
Py
S

sams 18 contrary to the

provision of the Disciplinary and Appeal Rules, L1968

and  also prayved for exoneration from the charges

3
iR

labeled

labelaed agsinst him because  the ohargs
against the applicant does not fall within the purview

of misconduct.

Copy of the Memorandum dated Z5.7.2000 and the
reply  dated 3I.8.72000 ars annexad herewith  and

markad as Annexure-1 and 2 respectively.

W@M
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That YOourr applicant begs to state  that most
surprisingly  the disciplinary authority i.e. Senior
Civisional Dperations Manager, Katihar, imposed penalty

of  stoppage of  iner

i

ment  for  three yYears  without

cumulative effect and also passed ordar for recovary of

o
-

HRA  already drawn by the applicant during period
Sectional T.I. of Kishangani, vide impugned letter
dated BYLEL1IL. 2000, A mers resding  of the order of
penalty it appears that the disciplinary authority
without any application of mind just in a mechanical
WaY passed meuqn=d order of penalty. Be it stated that
in the order of penal bty ther& is no discussion on the
points raised by the applicant in hiz written statement
a8 well th@‘ report  of  the Station Managér dated
G&L10.2001 and the disciplinary authority also did not
raly upon the report of the Caretaker of the Running
Foom. & mere Feading of the report of  the Station
Manager dated G.10.2001  and . the statemsnt of  the
Caretaker of the Running Room makes it sbundantly clear

that the Chat

against the applicant is not
¢orrect and in fact there iz no evidence couyld ma ke
available against the chargesz kot the order of penalty

is imposed upan the applicant in total wviolation of the

Oisciplinary and Arpeal Rules, 1968, The applicant
oeing agarieved with the order of penalty praferred an

Hppesl  on 20.12.2000 before the aAdditional Rallway

Manager, N.FLRailway, Katihar. In the said appeal the

ur;ll cant inter alia contended that the penalty inposed

Gmfma%
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upon the applicant is in total violation of principles
of natural Justice. However,the Sr. D.M.D., Katihar
wide his Memorandum No. T/08/K/Statf ated 13.3,200%

modified the order mfvmunalfg and reduced the penalty
to the sxtent withholding of increment for one NEE T
from three vears. It is stated in the Appellate Order
dated 135.3.2002 that the sppellate authority called
upon the applicant for certain clarification and also
admitted that the charge iz not specific about the
period for which Sri Roy allegedly staved in  the
Kishangani Running Room and  further Obﬁﬁﬁv@d- tnat
normally a8 case of this naturs should originated on the

reparting of Running Room Caretaker/concernad Station

Manager/concernad officer. Tharefore cla
sought from the applicant and on CONS deran all
aspachts including e comments of Running Room
Caretaker, Station Manager, Kishangani and  Senior
0.5.0. the punishment iz modified to the extent of
withholding the increment for one vear [(non cumulative)

in place of three vears. Howewer , tThere is no order

DAL by the éappellate duthority so far order of
racavery passed by the Disciplinary authority.

fomere reading of the Appellate order it appears
that the aAppellate authority himself iz satisfied that

the charges brought against the aspplicant is VEGUE

Moreover, 1t is  fairly admitted by the appellate

.-1-

Authority that the nature of charges labeled against

the applicant ought to have been initisted following

the  report of  Running  Room caretaker, concernsd

Gmé% mec

e e et e e e e et e+ et e e e e n J— g



1

Station Manager/concerned Sr. D.S.0. But in the instant

caze the . charge iz not initiated by the any of the

concerned official. But most surprisingly the dppellate
Authority without setting aszide the order of penalty
tbut modified the order of penalty to the extent of

withholding of increment for one vear in place of three

b

wvears., This decision of the appellate aAuthority is
contrary fTo law, more so when there wss no evidence
macs évailﬂbl& againzt such allegation against the
applicant rather all the enquiry report supports the
contention of  -the applicant in - Toto. Tharefore
imposition of penalty by the disciplinary authority
without any evidence is contrary to law. #s  such,
impugned order of pasnalty dated 8/16.10.2000 and the
pppellate Qrder dated 1ﬁ“$.T902-ara»1iable to be set
aside and quashed.

Copy of the Order of penalty dated 8/16.11.2000

and impugned Appellate Order dated 13.3.2002 are

s

]

annexed as Annexure-3 and 4 respectively.

[

4.4ﬁ That it is stated that after denial of the allegation
by the applicant DRM{0) Katihar wrote a letter to S.S.
CRishangan] dated 26.9.2001 directing him to obtain the
vargion of Running Room in charge regarding the charqges

and ths SAME should e submitted thiraough the
' Contro11ing Dfficer of the Running Room. Accordingly
the station Managar, Kishangani, MNLUF . Faillway,
ssubmitted Mis report vide letter bearing Mo .

KNE/R/Room/6/00/2001 dated 06.02.2001 wherein the said



report it is stated by the Station Manager that on
going through the records, it does not appear that the.

applicant had been staving at Kishangan]d during his

tenure  of  posting at  Kishangani. It  is  further

s

submitted that on Enquiry it is came to the notice that
the applicant was staving at night in the running room
accidentally but not regularly as his residence is far
amway from Kishangani Station.

It is auite clear from the report of the
Station Manager Kishangan] that the allegation labelad
against the applicant is totally false and misleading.
It is relevant to mention here that the Caretaker of
the running room also submitted a similar statement in
writing like that of Station Manager | wharein the
Cargtaker shtated that the applicant use to takse night
wshelter oocazional ly wind Le arriving o leaving

Kishangani at late hours at night as becauss  his

§

private  residence was  far  away  from the Railway

Station.

Copy of the letter dated 26.9.2001 and §.10.2001
are annexad harewlth A% Annexure-5 & &

respectively.,

That yvour applicant further begs to state that although
8 Railway Quarter MNMo. BB(S & ) at KMNE was allotted to
the applicant but the sams was unavthorisedly retained

oy

&0

tation Superintendent, PJIP, Sri U.S. Mishra which

ol bmar @



uTl For that

4.7 That this

would be evident from the inspection report of CRM,

| s s
J satihar on 28.6.2000,

o

report dated Z8.4.2000

—4
#

:
I

| . “

4 Copy of the inspection
1

annaxed as Annexure-7 -

{%"6 That in the facts and circumstances stated above the
I applicant finding no other alternative approaching this
Mon“ble Tribunal for grant  of adeguate relief by
passing an appropriate order settind aside the impugned
i order of w@nalty as well as the order rassed by the
!] apoellate Authority and further be pleased to direct
i

recovered from
the applicant.

Chis  application is made bonafide and for the
\‘ . .

W cavse of Jjustice.

W Grounds for relief(s) with leaal provisions

the Memorandum of Charge sheet dated 2ka"2ﬁﬁf
y is wvague, not specific and definite and on that score

alone the impugned Memorandum of charge sheet i liakle

‘ to be set aside and auasned,

3 For that, the order of penalty has been pas

ad without
considering the points raised by the applicant in his

\. e =] B cjate 5.5 2000

00 and also without recording  any
: ,

} Qoo FRASON for imposition o f penalty by the

sciplinary authority.

| : @’méf;m%
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] 2.3 For that, the order of penalty dated 8/16.11.2000 has

been passed is  in violation of  relevant rules of

Discipline and Appesal Rules, 1968 and the nanalty

lmposed upon the applicant when there s no evidence

could make available in support of the charges in the

enqauiry proceeding.

S " 4;

For that, this order of penalty has been passed in a

most arbitrary manner without taking into consideration

the categorical statement of the Station Manager,

Kishangani in the form of a report and also  the

specific statement of the Caretakaer of Running Room

relied on by the disciplinary authority which supports

the contention of the applicant raised in the written

statement .

2.5 For o that, the fiepellate  Authority  hims

217 fairly

. adnitted that the charges brought againast the applicant

is not specific and further admitted that nature of

stuch proceeding ought to have been initisted at the

instance of concarned Station Manger/ CONCarnad

Caretaker of Running room/ concerned LL8.0. but

the
instant proceeding is initiated otherwise.

5.6 -For that the Appellate Authority although zatistied
|
. and  observed that the proceeding was initisted at a

wrong notion but sven then did not set aside the ol

aof penalty rather only modified the same o the extent

of withholding of increment for one vear in stead of

three vears which is not tenable in the ave of law.
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For that there is no diso

aordsr of penalty or in the impugned Appellate OQrder

regarding evidenco in support of the charges brought

against the applicant as required under the rule.

—

For that the impugned order of penalty as well as the

impugined appellate order is

as suoh the same Is liable . to

e of remedies e us .

That the applicant states that he has exhausted all the
remnedies  available to  him  and there is no  obher
alternative and afficacious  remedy than to file this
application.

Matters not previously filed or pending with any other

v

Court.

The applicant further declares that he had  not
previously Filed any apmlicatiwnu Writ Petition or Suilt
bafore any Court or any other authority or any other
Bench of the Tribunal regarding the subject matter of
this  application nor  anvy  such  application, Writ

Fetition or Suit iz pending before any of them.

Under the facts and circumstances stated above, the
applicant humbly prayvs that Your Lordships be pleased
|}

to admit this application, call for the records of the

zase and Issue notice to the respondents to show cause



=
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Foid

observatlon that the per

12

as ta why the relief(s) sought for in this application
whall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that
may  be snown, b Dleased

to  grant  the  following

relief (sl

To set aside and cduash the order Memorandum of chargs
sheet  bearing letter Mo, T/08/K/8Staff dated 25.7.200%,

order of penalty issued undsr letter No. T/0S/K/Staff

i

dated  8/16.11.2000 and impughed appellate Order issued

under letter Mo, T/03/K/8taff dated 13.3.2002.

To direct the respondents to refund the amount of HEA
already recovered from the applicant on the basis of

the impugned order of penalty dated 8/16.11.2000.,
Costs of the application.

ary other relief(s) to which the applicant is entitled

as the Hon"ble Tribunal may desm fit and proper.

' Interi | [ £

During pendency of this application, the applicant

prays for the following relief: -

That the Hon’ble Tribunal be pleased to maks  an

Jeney  of  this application

shall not he a bar for the rezpondents to consider the

case of the applicant.
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VERIFICATION

I, Shri Gautam Humar Rov, Son of Pranesh Chandra

Foy, working as Traffic Inspector, N.F. Railway, Katihar,
aged  about....ew..... YEArS o hereby  verify that the
statements made in Paragraph l.tw 4 and & to 12 are true Lo
my  knowledage and thmé@ made in Paragraph 5 are true to my
|

legal advice and I have not suppressed any material fac

And T sign this verification on this the /g/A day of

Cotober, 2007,

7 W’U%”
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STANDRAD FORM OF MEMORANDIIN OF CHARGE FOR IMPOSING ,
MIFNOR PENALTIES( RULES NO.110T AS PERD&A RULLS - 1968 ) O3

MEMORANDLIM

N0 T4 'g’//‘,/f?/“/f-ﬂ QLY ALl Pince ABLARY. Date 25/7 /260D
L. SRI GW] /{/Mﬂﬂ}( @Z Designation: A'Q// 7“/’7/4 e""{' S pec /{ d/ﬁ'[&'f
omcé’ Trhich working ---------i====== is here-by Informed that the undersigned - '
proposcé(s) lo {ake action against him under rule 11 of the rallway servant S %. é

(Discipline & Appeal) rule 1968 . «tatement of the imputations of misconduct
or miss hehaviours on which action ts propescd to take as mentioned above
is enclosed.

o+

2. Srl — hdrc__o ------------- is here-by glven opportunity ; iy
" {0 muke such representstion us he iy with to make against the proposal. s
© The representation iF any, ahantdZuhmitted to the undersigned so as to

reach the undersigned with-in (10) ten days of receipt of this memorandum

N 07 L e . ) .

RAN Y 67(7/,(?9—0 /{VM}-C ﬁ(’----- weemme farils to'submit his

representation within the period specified in para 2 will be presunied that

he has not {o submit representation and order will be passed aguinst v m:},: ‘

/ o f~ ﬂ
Srt _.é)).(’?!/_g?i’?.-/(k’{{ﬁ-‘:&_/’:o‘ ARPUTRR g);p:;rte
4, Therecelpt of this memorandu shoukl be neknowledged by

Sipnature ----- oo m e s

| Name --ﬁ{.fag
H. | o S DAL, JralAe . i

designadion -22-

' / 4 ,/\ € Ty G y' - .
TO St fﬂ"é"’/émxf/é/- )},c’} rapreter el ded

7 g Divisional Opration Nunager
( iName, Designation, Office of the Railway Servant)

b
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To: -
- The Sr. Divl. ()pcml|0nx|Mamwu

Sub: Defence. N
Reft Your memorandum No. W/OQ/K/SmdeAtuI 2

E.S”.,.’.." 1::(,...: A .t;""“ - “: : .:._‘ “‘:j,f‘“:: "“
~With ploloun(l respeet and humble submnssnoh bbcgr,
~ honoul the following facts of my casc in thc hop ) fg,_etung;ycf)ur sympathf*nc

consudcrahon and fuvoumblc or ders plcnsc

lhal itis a fact that 1 was postcd as'll dt KNE,,butl ,]Sv_.Oi- hat
commnllcd any- offence.-Morcover, if any body has:; 'Aqmpjamcd’ agamst mc o
DRM/KIR hat 1" was ‘residing in Running Room/KNE dceplléﬁ

. nothmg, bul pavcsty of truth, ' 3

-.a..

2. A I‘h’\t undcr the ml(, I.n(l down in the Lsmbhshmcnt Code tht\t all le\\'
servants other than thase: provided with Covunmen" ' ,ﬂ_modallon/ huc o
accommodation posted at qualificd cities shall be pdld.\house{_cm allowance. - =
Accordmg,ly I was not provided with Government '\ccommodutlm ’ ojl Wis nu\
= ‘only entitled to get HRA whatever HRA paid to me W H
legal also.” Therefore, l.tkmg, action, on lhns account i
namml |usllu, L P

CorE . g :
3 Thal I was not per manunly lwdmgm the Runnmg Room butO\\lI\j,l’\
. the fact (hat it was considered necessary particularly whcn,mz,ln‘was mvnlvul,:t
uscd (o stay occasionally for smooth running of the mllway A -

4,. That, 1 used to stay in the locality which was i.n off ﬁom Lhc stationand L
despite repeated requested, Twas not provided with any lmlwuy t\cconmmdulmn | o
was obliged by the circumstances to stay oulside as because 1 thC to take care of

my old & ading parcols requiring proper medical asststancc und also because |

wis ncwly married. _ B
5. Hml onl\' the Officers residing in the railway l\ut Tlouse at the place his
posting would not be entitled 1o house lun allowance in terms of Railway Board «
letter No. (PEAYVIATRAMT dated 23, 3.1078. The fer m n( Runmng Room does
not come anywhere i lhc rules for the puxp isc of llK/\

0, I wits ot pmwd( J with raihway accommodation and Runmng Room wis
not utilized for accommadation of mine as well as family mcmbcrs
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7. That, lhc chm% sheet is not nynGin

no date of commilling the offence detailed..

Moxcovcr lhc clm ges’
instead of (Ic(un(c and acuu.nc*'llns contrave

oo ln lhc per: spu,hvc oHacls md circunm
/ et eTequest your honour “kindly 10 exonerate me fr
/ :mnoccnl in U]lS case and ha

anccs set- Ionh abovc )| \vould

rom’the’ chm{,e -as; I was
$ comnuucd no mxsconduct a8 allcg,cd

yge"':-i 4R

ours falthfully

o

able undu Lhc hiw as bccm:sc lhcxc is’

.4.

dbsolutcly ),

are; vague ;
: encihe plovmon lzud down in the
l)/\ Rulcs 196}, : o s T e
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: Addl Divl Rly. Nanager,
Ly NI Railway, Kaithar,
i -
s Through: Proper channel. ]
v Sub: Appeal against stoppage ol increment for 3 years(NC) as well as
recovery of HRA from the pay. ,
Ref SrDOM/KIR s NIP No. T/QS/K/Stalf dated 8/10.11.2000.
3 . Sir, . .
( ' ,

Being aggricved by the aloresand punisl‘nn@]t,"l with profound respect beg
to submit before your honour the following facts in the hope of getting vour
sympathetic consideration and favourable orders please.

! L That. 1 committed no offence even then. the above punishment has heen
imposed by Sr.DOM/KIR which | lecl 1s against the canon of the natural
‘ justice.
2. “That, the allegation alleged by SrDOM/KIR memorandum  No.
A TIOS/A/S L dated 25.7.2000 was that T was residinge in the running, room
{l i 5 -~

at KNE and 1 took HRA. This was the complaint lodged by some onc, but
the complaint was not available nor any evidence was given to me. .
That, in response the memorandum, 1 narrated to the Sr.DOM/KIR that |
" was not permanently residing in the running room at KNE, but owing to
the fact that as and when it was considered necessary when night was
involved. T used (o stay occasionally for smooth running of the rathway.
4. That, in reality 1 used to stay in the locality which was far off from the
~station. | was obliged by the circumstances 1o stay outside as beeause |
have to take care of my old and ailing parents requiring proper medical
assistance. Morcover. movement in the night in that arca from my locality

N

/ (o the station was full of danger as because-of the criminal interference
and T was newly married.

S5¢ ¢ That, I wasnot provided with rarhvay accommodation despite iy repeated

[ ' request 1o SEDORACR narrated this fact 0 DRM/KIR on 28.6.2000

M KKA station for which ! became the eye shore of the SrDON/IR who

has determined o punish me without any thyme and reason. Frestly he has

w - transferred mefrom KON and seeondly used to give me heavy pumshment

on fabricated oltegran trifle matters. 10 was mentioned that the runiing

room al KNE was not utilised by me or my family members so the
allegation alleged upon me s not correet

0. That, uptill now no quarters has been provided to me as a result of which
am living far ofl” getting in-numerable difficulties.

o
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hats bsubmitted my defonce. hut i was rearetted on the ground that mv

delence wirs nol sabistietony Phe orde civen by SEDOMASIR ba i

speihing. but ervptic one e seneral rule s that when an order imposing

penalty s passed. the reason should e given: The order should by

disciosed the process of rensanmg by which the oflicer reached at the

conclusion that the ciplovee was culdty. “The Supreme Court hae
repeatedly held Hm the /n'f"‘ which are applicable must be speakiniy

order(ATR-T968 SC 240 & ATR-10467 SC16006). in this context attention i-

also mvited to f\f\"mu il s etter Noo B(D& A RG-6-122 d.21.2.92,
:lml Feraved for justice g [hl\ is the reason that 1 have come (o VORI
door for justice.

In the cireamstiane, \uml(l request your Imnmu km(ll\ Lo wanve
the punishment as 1 am abas ot emnacent in this ease,

Yours lgithlully,
/

o : (~rz Qﬂé‘?/)/ I<5‘"

Dated: 20072, - 000

(Goutam ‘Kli Rov)
LR/TUKIR

\
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 To ‘ 1 o SRDR
Al Mo, M1 at, 20 ¢ 124 BOOO

e SouT app

' against the punishment of stoppage of

, ‘4nerement for three years(T.C.) and’ L

. recovery of HRA from the pay. vide this

office NIP of even Fo. 4t 8/15.11.2000¢ - .

" . on going through the your abave
‘the following orders t= ‘ S

e 1 have gone through the

_ adcred the appeal. 1 hed also called ehri G.F.Toy an

pame clarifications from him. . S .

.- The charge i3 not s¥oc1fic about
vhich shri oy & .ledcdli % :KN in the XMB munning room. =
a cass like t is '

/ © Tomally,
reporting of IR caretaoker/concermed 8M/eoncernad officer, -
heir comments.

apphon'.ll. ADEM/KIR hh_l_ passed

cose omd cnrofully,cmsi-'
a4 sought

| 7  gr.DS0 in this case., Thal 13 why I had sought &
that shrl Roy used to stay gometimes

I have soen
{officer in-charge for T8 TH). -

, 4 / ﬁ’ . The feed back says
'/ . in the Iunninﬁ Room, when he renched KNMR/station et night.
, W" . the camments of RR caretaoker, M/XTB, and 8r.D&

' ‘ Considerin{:}lnll the n ddts, the punishmmt 18 |
moAifisd. to » yithholding of - ncmpnt gor 1(One) Yesar

B ¢ LR Aane =
T g

chgf'-f-O' pRA(P) /KIR for {nformation and necessary astion p?,f;u',. |
This is in raference to this of fice WIP of GYOn.ﬁo. e
N P
A DREOVEIR
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W quoT il Qi under mlnor pa ty was 1smied o hio for ‘the lapse
410 ol ation of mles. Wile aindtidng defdice he aaled W00

iarges ot aua&n»st 31§ ' : o

| dnce, vereior of manlog m__m.inc’harg& 1p00t
avad Latle éd axe sl 18 esgntial to finullse tne isale yu

 ore sddlsed to obldn e verelm of Tunning Ioow incherge

regerdng the dsale &g miuit through the con twllng officer
of the maning Tocu , ' . .
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Annexure-0
N.F.Railway
&-to-267)
No KNE/R/Room/6/10/2001 dated 6-172001 /ﬁ -
From  Station Manager To DRM(OYKIR
NFRailay,Kishanganj NFRIY
Sub  Regarding occasional use of R/Room by Ex TI/KNE
Sir,

On going through the station and R/Room records, No where mentioned that Sri Gautom

KrRoy Ex TI/KNE had been staying at KNE R/ROOM during the period of sectional T/KNE
al KNE.

I Enquired into the mater and it was came to my Notice that Sri GK Roy T/KNE was

AaA
staying at Night occasionally but not regularly @t\his Residential place far away fiom KNE station.

. Enclosure :-

i' 1. As above

! 2. Statement of Sri M Paul C'..../KNE/R/Room Sdr-illegible
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ChE INSPECTION OF KNE COMPLEX AND MOTOR TROLLEY INSPECTION
_;“" FROM KNE TO KDPR & FOOT PLATING BY 69 UP BY DRM/KIR ON
N 28.6.2000
el i '

N
S v Time log:

oo \'.’,'- : Station | Arrival Depatlurn
L LT KNE 11,07

"{{i oo HWIR 1130 12 00
M- | KIKA 12.15 12.45
..",'le SJKL 13.01 13.05

SR DLK 13.17 13.55
Jie- TETA 1410 [14.12
4l SUD  [14.35 | 1445
3 [BOE 1518|1645
7 :'f;;;-w : AZR 11712 17.17
TH I KWE (1740 1745 |

i KDPR | 18.00
- Dep. KDPR by 69 Up al 18.05
i Arrival KIR al 19.05 hrs.

At /

'i / \})\/ : : Action by |-
- ) INSPECTION OF KNE COMPLEX (
T { . J
N ;} EE { (ﬂq KNE MG(E) CABIN: Sr.DOM

0
N ’g — @/‘* 1.1 {Following stalf are over-due PME:

| |
- ) Shri R K Singh, C/Man - 28 02,2000
Bl i) Shri RK Srivastava, C/Man - 17.03 2000
) l” - | ii) Shri N K. Singh, C/man -- 21 12 1994 !
i v)  Md Aflauddin, Ciman - 21 5 2000

BN ' . :

4 He ' 1.2 | Checked cross over points where the change of path of S0

: 1' Avadh Assam Express took place on 2 81999
i 2. . | RUNNING ROOM, KNE:

E : — v " L
l,}, 2.1 | Occupalion register check and found ol
j ! 2.2 | Brealhalyzer not available.

E 2.3 | Cooks were not in proper diess.” ADMO/KNE was asked 1o ADMO/KNE

1 visit Running room frequently and counsel them lo be neal SS/IKNE |

i and clean. ; A

P il
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. 2.1

Inmates of Room No. 4 & 10 ware satisfied with faciliies
provided in the Running rooi.
-

A
A

Nter March,2000. here was no supply of Safely Bulletine
from HQ. '

Shvi Haricharon Mahato, Porler has unauthons adly oceupied
one of the room al Running room since last 2 years.
L irelaker and Porler were suswmdod on the spol.

T N PR N )
One hall done conslruction by the sul@ ol Power house (lzlec)

said lo be unaulhorised, should be d|smanl|(=d

‘\—-(‘Q.\\ e\ 5 .b‘t""‘b\.*\)/f\ NI m\\'~ 0 ~ N
5\ \C)\; hw\«\\lﬁ,.r- ﬁk ‘ ((‘\(\

e
Inspecled Power house and found things OK, excepl one:
over aged DG setlo be replaced.

\\'\" o~

Inspecled /\LN!MG/KH[ & ACN/BGAKNLE's Chamber &
affice ALMMGIK] \{( 5 chamber was full ()f cobweb & rak 0f
were (luly un([ ‘files i b fedpt h‘1|)|1 wardly

l

PRS Olfice.

Qut ol 2 AC Llul'ils provided here one AL was not funclioning
. l
Cobwebs o be cleared.

Layer of fragmentary malerials was seen in the waler.cooler
provided in the PRS office, 1o be cleanced regularly. )
HEALTH UNIT/KNE.

There is no shorlage of life saving diugs.

Leaky roof to be repaired,

Qne exlra steal col was kepl in the Slore roony, §|]OU|(] bo '
(;alnfully used, elsewhere, il iequired.

KNE STATION:
1t paderf i o- Al il Sad et 4 g

MG_E\L*”P_F”? J;rqe \Ya' full of fan

Ulll\'
J;lwh 4 11 .{‘

’?'w‘—bor 1 TR rasn 94§ O @ R e XY zmnwm

Negelatio

fid +

.o .a.....an.-.o.-...-*_. - d A W

Ono Shri HOI\%(O] ndav Pm ohon vondor his license ee
was cleared up Lo 1099-2000.

umlpwu'ﬂ ﬂ”‘ Adodll

NSO
Sr.DOM

) » ,.,\g (’\’ o=~

\)(":.. ' \5)§(._ B

DEE

S NG

DI
SSIKNLE
DEL

CMS
Sr.DENIC
CMS

{DLM'
'::' SRR te

DCN

SrDENIC

P Lttt

,,)0

.~

Sk # e e

-
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8.3

8.4

8.6

9.
9.1

9.2

10.
10.1

10.3

10.4

" /

Complaint box was full of insects, has not been opened since
ioog. These should be painted in Blae and while shiipes, as a8 |
standard.

Cheque passes on non water marked papers are in use.
These have ceased lo be 'legal tender over three yeats ago.
, OV

Stocked red and green hand signal flags are in a very poor
qualily and faded away, should be replaced immediately.

Quarter No.58 ‘(’S&C) al KNIE has been allolted 10 TIUKNE,
Shri Goutam Kr.Roy but lhis is being unauthorisedly retained
by SS/PUP, Shri U.S.Mishra. Ile should vacale by 15" July

lalest.

MOTOR TROLLEY INSPECTION.

Unauthorised huts on both sides of the ilway tinclcon BG &
MG should removed early.

LC gale No. SK-317 al Km. 88/12-13, is Ihe mos! busiest

level crossing gale of KIR division on NH-31. ROB has been
sacnlioned. '

HWR

It was noticed that the assels created by lhe Construction
Organisation during dJoubling have not been taken over yel
for lack of speed potential i.e. below 100 kph, some points
and crossings and other materials. Sr.OEN/C o putup a
consolidated position along with PDC: ullimalely division has
to maintain the P.Way. ’

Line No.1, starler on bolh directions are not visible as itis on
a sharp curve. Sr.DOM had given a memo vide Inspection
Nole on 24.11.1999. What action has been taken 7

Coaching relurns have been delayed even though
{ransactions are scanty.

Signal failures are far too many. .,

DCM

Sr.OPO
SSIKNE

DSO
Dv.ACOS

Sr.LOM

51 DENIC

Sr.DENIC

Sr.DENI/(

Sr.DEN/A
DSTE

LCM
Sr.DOM

DSIE -
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_ ‘ , ‘ TE
15.7 | The main Home was unlil, KUQ starler, proceed aspecl nol (,);,S,)E)M

visible. Glass 10 be cleancd.

) 16.  Summary of Signal failure slalion-wise and month-wise.
Sn | Station | Jan " __TFeb | Mar™" | Apr "IMay | June | July.
1 | HWR - - 05 05 09 - -
- 2| KA - |0 10 g - -
RO ST SO AR U RS S - S AU
- A4 _ DL 122 - 115 22 319 |-
o [TETA (18 116 108 118 - PV el
- 6._|SUD__ |18 Bl 07 19 |12 | s
7_|BOE_ 117 |10 p12 0 20 410 |- .
8__|AZR 411 407 12 413 119 |- o
9 _|KWE |21 113 24 426 419 |- o
10 [KOPR j14 |40 19 j2r feAa ___i- ...l

- 17. Summary of passenger earning( Avg.daily).

n | Siaion " 7| No.of tickeisold | EarBubig(its)
HWR 17 220/ |
KKA 61 997/
SIKL _ 34 - 155/

| BLKC T ads T T TT0501
o [JETA 1339 |48

SuD 298 4031/
BOE__ __|so0 | 45000/
AZR 197 M RAEILS

KWE 216 | 1798/-

KDPR 1755 9877/- . D

@iNOionaiw|N=in.

~lo
o1°

_ i : Col Arun Bhagra(TA)
\ v ORM/KIR

No.Z/AB/ 17-2000. Dated: \=_/_%/2000.

Copy forwarded for appropriale aclion to:
1 ADRM/KIR
2. BOs/KIR division.
>. 8, wde BITm, RPN
$
(i)




